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INTRODUCTION 

It the Chairman of the Estimates Committee having been authorised by 
1he Committee, present this Hundredth Report of the~Estimates Committee 
on the action taken by Government on the recommendations contained in 
the Forty-seventh Report of the Estimates Committee (Fourth Lok Sabba) 
on the Ministry of Home Affairs-Union Public Service Commission. 

2. The Forty-seventh Report was presented to the Lok Sabha on the 
19th March, 1968. Government furnished their replies indicating the action 
taken on the recommendations contained in thlS Report between 23rd 
September, 1968 and 25th September, 1969. The replies were examined by 
·the Study Group '0' of the Estimates Committee (1969-70) at their sittings 
held on the 16th July and 2nd December, 1969. The draft Report was 
adopted by the Estil'llates Committee (1969-70) on the 24th December, 1969. 

3. The Report has been divided into the following chapters :-
I. Report 
II. Recommendations which have been accepted by the Government. 
III. Recommendations which the Committee do not desire to pursue 

in view of the Government's reply. 
IV. Recommendations in respect of which replies of the Government 

have not been accepted by the Committee. 
V. Recommendations in respect of which final replies of the Govern-

ment are still awaited. . 

4. An analysis of the action taken by Government on the recommenda-
tions contained in the Forty-seventh Report of the Estimates Committee 
(Fourth Lok Sabha) is given in Appendix. It would be observed therefrom 
that out of a total of 63 recommendations made in the Report, 46 recom-
mendations, i.e., 73 per cent, have been accepted by the Government and the 
Committee do not desire to pursue 11 recommendations, i.e., 18 per cent, in 
view of the Government's reply. Replies of the Government in respect of 
2 recommendations, i.e., 3 per cent have not been accepted by the Committee. 
Government have not been able to furnish final replies in respect of 4 
recommendations, i.e., 6 per cent, upto the time this Report was finalised. 

NHW DELHI; 
January 14, 1970 
Pawa 24, 189'1 (S) . . , 

(vii) 

M. THIRUMALA RAO, 
Chalmkm, 

Estimates Committee. 



CHAPTER I 

REPORT 

Recruitment by latentelr 

Ruo",mmdatlo" at SI.:No. 41, Para 4.64 

According to the procedure being observed by the Union Public Ser-
vice Commission at present, in cases of appointment by interview, the select-
list for interview- prepared by the Commission is referred to the Ministry 
concerned inviting their comments and suggestions for modification. Sub-
sequently, at the time of interview, the Commission also invites a represen-
tative of the Ministry/Department concerned to take part in such interview. 
in an advisory capacity. 

2. The desirability of continuing the above procedure was discussed 
by the Estirnateg Committee with the Chairman of the Commission during 
oral evidence. In regard to the procedure of sending the select-list for inter-
view to the Ministry concerned inviting their comments and suggestions for 
modifications, the Chairman of the Commission had explained that the 
Commission thought it best that Government might also be ghen an oppor· 
tunity to indicate their views on the preliminary selection of candidates who 
would be called for interview so that any matter which related to the require-
ment of the Government was not left out. Explaining the basis of the pro-
cedure of inviting the representative of the Ministry/Department concerned 
to take part in interviews in an advisory capacity, he maintained that the 
representative of the Ministry was there to indicate to the Interview Board 
the special needs of the Ministry a nd the type of work that the officer w< uld 
be required to perform. Moreover, according to him, there were depart. 
mental candidates also and he was able to say something about their previous 
work. It was pointed out to him that in case a departmental candidate 
called for interview was selected by the Interview Board which was assisted 
by a rcpruscntative of the same Ministry/Department, the selection would 
not give an impression of being entirely free from influence. The Chairman 
of the Commission appreciated that justice should not only be done but also 
appear to have been done and agreed that Commission could eusily exclude 
Mmistry's representative. He, however, maintained that the procedure to 
send the select-list for interview to the Ministry concerned for their sugges-
tions and modifications was really useful hU1llse, accolding to him, it was a 
process of consultation. The Committee had, accordingly, in para 4.64 of 
their 47th Report (Fourth Lok Sabha) on the Ministry of Home Affairs--
Union Public Service Commission, recommended that, in order to avoid an 
impression that the selections by Interview Boards were not made indepen-

r dently because of the presence of a representative of the Ministry in an ad-
visory capacity, the Commission should not in future invite any representa· 
tive of tbe Ministry/Department concerned to participate in the proceedins' 
of the Interview Boards. 

3. The Ministry of Home Affairs bad. on the suggestion ofthe Com-
mission, invited the views of the Ministries/Departments on the recommenda-
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tion of the Committee before taking a decision in the matter. In their final 
reply received on the 31st July, 1969, Government hav..: stated that the 
Union Public Service Commission have since intimated that in the light of 
the views expressed by the various Ministries/Departments, the Commission 
do not propose for the present to discontinue the existing practice of asso. 
dating departmental representatives with Interview Boards set up by them. 
It is stated that th,~ U.P.S.C. would, however, review the position in the light 
of their experience over the next year or so. 

4. Government have not furnished any reasons for not accepting the 
recommendation~ of the Estimates Committee and have merely stated that in 
the light of the views expressed by various Ministries/Departments, U.P.S.C. 
do not propose to discontinue the existing practice for tbe time being. It Is 
expected of the Government to furnish adequate reasons if they are unable 
to accept any recommendation of the Estimates Committee. . In tbe present 
case, in the absence of any reasons for not accepting tbe recommendation, tbe 
Committee are unable to examine the validity of the Government's decision in 
regard to the recommendation. 

Tbe Committee feel that the presence of representatives of tbe Ministry 
in an advisory capacity in the Interview Boards vitiates the independent charac. 
ter of selections. The Committee, therefore. reiterate that the Commission 
should not invite the representatives of the Ministry {Department concerned to 
'participate in tbe proceedings of the Interview Boards, as was agreed to by tbe 
Cbairman of the U.P.S.C. before the Estimates Committee at the time of oral 
evidence. 

Recmitment for Statutory Bodies 

Recommendation at Sl. No. 52 of Report, para 6.8 

5. The Estimates Committee had, in Para 6.8 of their Report, noted 
that the Central Government and the Statutory Bodies/Public Sector Under· 
takings under their control were the biggest employers in the country. The 
Union Public Service Commission were however being consulted only in 
regard to appointments in the higher services and posts, principally those in 
the gazetted ranks. The Committee had felt that for recruitment to statutory 
Bodies/Public Sector Undertakings there was no set uniform procedure and 
each body/undertaking was recruiting its personnel in its own way. With 
a view to put an end to the unsatisfactory state of affairs in that regard, the 
Committee had urged that adequate machinery and procedures should be 
devised and brought into operation before long under the broad supervision 
of the Commission to regulate recruitment for the increasing number of 
statutory bodies and the steadily growing public sector of our economy. 

6. In their reply, the Government have cited the report of the Adminis-
trative Reforms Commission that the setting u~ of a P'ersonnel Commission 
for the public sector units would not only abndge the autonomy of public 
.enterprises but also result in delays in manning of the posts in the under-
takings. They have further stated that on the basis oftbe recommendations 
of the Administrative Reforms Commission, the panels maintained 
by the Bureau of Public Enterprises are revised from time to time 
and kept u~to.ctate. The Bureau's services, it is stated, are also available 
in the matter of assisting the deployment of the persons from one undertaking 
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to another. rt is also stated that Government have deoided that th.e fullest 
possible use should be made of the panels maintained by the Bureau a nd in 
cases in which a particular Ministry deems it necessary to appoint to a top 
level executive post a person who is not already borne on the panel, full 
justification therefor has to be furnished to the Appointments Committee of 
the Cabinet. Having regard to all these considerations and sepciaUy the 
recommendations of the Administrative Rcformg Commission, the Govern-
ment are of the view that there is no need at present to revise the existing 
procedure in regard to recruitment to Statutory Bodies and Public Under-
takings or to devise fresh procedures or machinery. 

7. The Committee note that the Bureau of Public Enterprises only 
maintains panels of names for appointments to top level posts in tbe Public 
Undertakings which can be drawn upon by the various Ministries while consi-
dering names for appointment to such posts. There is as yet no satisfactory 
system for recruitmellt of middle and junior level executives by tbe Public 
Undertakings, etc. Tbe Committee, tberefore, recommend that suitable 
machinery and procedures should be devised for the recruitment of such person-
nel 00 a centralised or regional or industry-wise basis. This would, besides 
ensuring uniform standard of selection aod eliminating comPetitive bidding 
for speci.lised~categorles of staff, save the time and work of the Public Under-
takings. The Committee feel that instead of abridgmg the autonomy of Public 
Undertakings such a step will have the effect·of toning up their admini-; 
trations. 



CHAPTER n 
RECOM.MENDATIONS WHICH HAVE BEEN ACCEPTED BY 

GOVERNMENT 
RecollUDelldadon (Serial No. 1 Para No.2' 4) 

Under the Constitution, the President is empowered to' determine by 
regulations the number of members of the Commission and their conditions 
of service. There is no constitutional obligation upon 'he Government to 
lay these regulations before the HOllses of Parliament. The Committoe how-
ever suggest' hat a convention may be &«:t up whereby Government lay these 
regulations and any modifications thereto ,before the Houses of Parliament 
10 as to keep them informed in this regard. • 

Reply of GoverDlllent 

Government have accepted the suggestion made by the Estimates Com-
mittee for evolving a convention that, though there is no constitutional oJ>. 
ligation for doing so, the regulations governing the conditions of service of 
Members of the Union Public Service Commission may be placed before 
Parliament for their information. 

(Ministry 0/ Home Affairs O.M.No. 23/12/68-E$ls. (B) dated 23-9-1968] 

Recommendation (Serial No.2, Para No, 2,'> 

The Committee agree with the opinion expressed by the Chairman or the 
Commission with regard to giving the Commission the same financial powers 
as the Ministries of the Government of India and suggest that the relations 
between the Ministry of Horne Affairs and the Commission should be e5tab-
lished on the pattern of those existing between the Ministry of Fi lance and 
the Comptroller and Auditor General's organisation which has the same of-
ficial status in relation to the Ministry of Finance as the Commission has in 
relation to the Ministry of Home Affairs. 

Reply of GOlemment 

On an examination of the relationship existing between the Ministry 
of Fiilance and the Comptroller and Auditor General of India on the one 
hand and the relationship between the Union Public S;!rvice Com:nission 
and the Ministry of Home Affairs on the other, it has been fo md hat he 
let' er is more or less analogous to that obtaining between the Minis-
try of Finance and the C. & A.G. For eJ(ample Ministry of Finance is 
ordinarily the channel of communication for all administrative and official 
business relations of the C.&A.G. with Government and all his proposals 
requiring sanction and the orders of the President are ordinarily m'ide to 
that Ministry and decisions on them communicated to him by it. In mltters 
of day-to-day administration the C.&A.G. is free to correspond direct with 
the other Ministries and vice-versa. This corresponds generally to the prac-

4 
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tice obtaining in regard to the relationship of the Union Public Service 
Commission and the Government. In the matter of budget estimates also, 
the position is identical in as much as the budget of tbe Union Public Ser-
vice Commission is attended to by the Ministry of Home Affairs just as 
the budget of the C.M.G. is atttended to by the Ministry of Finance. In 
the field of disciplinary control over staff, the powers ex.ercisable by the Com-
mission under the C.C.S. (Conduct) Rules, 1964, and the C.C.S. (C.C.A.) 
Rules, 1965, are more or less analogous to those exercised by the C. &A.G. 
In the field of financial powers and the powers exercisable under the Funda-
mental Rules and the Supplementary Rules the powers enjoyed by the Com-
mission, are by and large similar to those enjoyed by the C.&.A.G. The 
Union Public Service Commission, who were informed of this position, have 
sent on the 28th August, 1969, certain proposal for further delegltion of 
'financial powers to the Commission and revision of the procedure for 
finalisation of their budget estimates. These proposals will be examined, 
keeping in view also the report of the Administrative Reforms Commission 
received reoently on delegation of financial and administrative powers, and 
the decision taken thereon will be communicated to the Estimates Committee 
separately. 

{Ministry of Home Affairs O.M.No. 23!12/68-Ests. (8) dt. 30-8-1969] 

Recommendation (Serial NO.4, Para NO.2, 24) 

The COl1unittee feel that it would be generalIly beneficial if persons are 
.appointed on the Commission at an age when they can render at least six 
years of selvice before they attain the prescribed age of superannuation i.e., 
sixty-five. The Committee are inclined to agree with the opinion expressed 
before theJII that the Constitutional ban on future employment under Govern-
ment for tile Chairman and members of the Commission tends to discourage 
able and competent men from joining the Commission at a younger age. 
The ComJIuttee suggest that this aspect of the matter should be specially 
borne in nund by the Government while finalising the conditions of service of 
members of the Commission which are stated to be under their active 
'consideratlOn. 

Reply or Government 

Goveillment have taken note of the observations made by the Commit-
tee. Inciuentally it may be mentioned that five members of the Commis-
sion who hltVe recently been appointed will be able to serve for the full tenure 
of six years. 

'{Ministry of Home Affairs O.M. No. 23/12/68-Ests. (8) dt. 23-9-1968] . 
Recommendatlon (SerIal NO.5, Para No. 2.3J) 

The Committee welcome the assurances given by the Minister of States 
in the Ministry of Home Affairs in Parliament that Government will consi-
·der the question of appointing a non-official as Chairman of the Commis-
sion in future and hope that it will be implemented. 



Reply of GOVel'DJlleDt 

The observations made by the Estimates Committee have been noted: 
by Government. 

[Ministry of Home Affairs O.M. No. 231 I 21 68-Ests. (B), dt. 12·5-1969] 

Rewmml!DdatioD (Serial NO.7, Para No. z' 41) 

The Committee regret that Government have not been able to finalise 
the regulations regarding conditions of service of members of the UPSC 
under Article 318 (a) of the Constitution even after a lapse of 18 years. 
though the Commission initiated action and submitted the draft regulation& 
in the very first year of the commencement of the Constitution. While ap-
preciating that Government is trying to reach agreement with the Commis-
sion in the matter, the Committee feel that it is not desirable to leave the con. 
ditions of service of members of the Commission uncertain for an unlimited 
period. The Committee, therefore, urge that the Government and the 
Commission should apply themselves seriously to the task of finalising the 
regulations without further loss of time and iron out their divergent view 
poiats by mutual discussions rather than by protracted correspondence. 

ReplYaof Govel'DlDeJlt 

The Union Public Service Commission (Conditions of Service) Regu-. 
lations have been finalised in consultation with the Ministries of Finance and 
Law, and are being notified shortly, A copy thereof will be sent separately 
(Copy of RegUlations issued under Ministry of Home Affairs No. 19/2/64-
Estt. (B), dated the 19th September, 1969 received but not printed). 

[Min. of Home Affairs O.M.No. 231 12/68-EslS. (B), dated 30-8-1969] 

RecommendaUoll (Suial No.8, Paras Nos. 2' 45 &2' 46) 

The Committee are surprised to note that the UPSC (Conditions of Ser-
vice) Regulations are not in conformity with· the provisions of the 
Constitu'ion or orders issued by the Presid~nt from time to time. They 
regard the explanation offered by the Ministry that these regulations "have 
become inoperative by reason of the Constitutional provisions and the orders 
issued by the President" as unsatisfactory. 

The Committee would like Government to take immediate steps to bring 
these regulations up-to-date by including also the provisions of the orders 
issued by the President from time to time. 

Reply of GoverllJDeDt 

Amendments to the UPSC (Conditions of Service) Regulations were· 
issued vide Ministry of Home Affairs Notification No. 19/1/6S-Estt. (8), 
dated 15th Feb., 1968, a copy of which is attached. (not printed) This; 
amendment amends paragraph 3 and omits paragraphs 5,6 and 6A. 
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A draft of comprehensive Regulations including all orders issued about 
the conditions of service of Chairman and members of the Union Public 
Service Commission has been prepared and the same has been referred t() 
the Union Public Service Commission. 

[Min. oj Home Affairs O.M.No. 23/12/68. dated 23-9-1968) 

Further luformation caUed for by the Estimates Committee 

The Study Group of the Estimates Committee has desired that the Minis-
try should indicate the latest position or the final action taken. 

[LSS O.M. No. 5/1l/ECI/69. dOled 17-7-1969) 

• 
Further Reply of Government 

The U.':. S. C. (Conditions of Service) Regulations have been finalised 
in consultation with ~ the Ministries of Finance and Law and are being 
notified shortly. A copy thereof will be sent separately. (Copy of 
Regulations issued under Ministry of Home Affairs O.M.No. 19/~/64-Estt. 
(B). dated the 19th September, 1969 received but not printed). 

[Ministry of Home Affairs O.M. No. 23/12/68-Esls. (B), daled 30-8-19691 

Recommendation (Serial No.9, Para No. 2.51) 

The Committee are glad to note" that provision has now been made for 
the grant of pension to non-officials appointed as members of the CeM-
mission. It has howervcr been represented to the Committee that the 
scale of pay attached to the office of the Chairman or a Member ()f the 
Commission is not adequate being, in the case of a member, eyeR. 
less than the scale admissible to a Secretary to the Government Br that 
applicable to Schedule A posts in the public sector undertakings. Tltcy 
feel that the emoluments and other perquisites of office of the Chairman 
and members of the Commission need re-examination considering that 
it is necessary to attract men of high calibre with independence and im-
partiality to the Commission. The Committee therefore recommend 
that the Government while finalising the conditions of service of members 
of the Commission, should pay due regard to these considerations. 

Reply of Governmeat 

This recommendation has been noted and will be borne in mind while-
finalising the conditions of service of the Chairman and membeJ's of the' 
Union Public Service Commission. 

[Min. of Home Affairs O.M. No. 23/12/68-E$tI. (B), dated 4-1-1969J, 
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RecommeadatioD (Serial No. 10, Para No. 2.56) 

The Committee observe that there is no consolid1ted self-contained 
and up-to-d~te set of instructions regarding consultation with the Com-
mission. They feel that some of the breaches of instructions in this regard 
could have b~en avoided if these were readily available for guidance of 
officers concerned. The Committee. therefore, recommend that Govern-
ment should take urgent steps to consolidate the instructions issued by them 
from time to time in regard to consultation with the Commission ex-
tension of their functions and the procedure for consultation with the 
Commission. 

Reply of Government 

A draft of the instructions has been prepared and this is proposed to 
be included in the revised edition of the Hand Book for Establishment 
officers. The rovised edition will b~ sent to the Lok Sabh1. S~cretariat as 
soon as it is issued. 

[Min. of Home Affairs O.M. No. 23/12/68-£st3. (B). dated 23-9-1968] 

Recommendation (Serial No. 13, Para. No. 2.87) 

The Committee regret that cases of delayed references and of irreg-
ular appointmen' by the Mini'itries/D!lnrtments of Government are oer-
sisting and were, in fact, until recently, on the increase. The Committoo 
feel that the instructions issued in April. 1964 have not had the desired 
effect and recommend that Government should urgently devise some 
·effective system of keeping these delays and irregularities under strict check. 

Recommendation (Serial No. 14, Para No. 2·84) 

The Committee furhter recommend that clear instructions should be 
issued by the Government to the Ministries/Departments of Government 
laying down definite time Schedule for initiating the examination of the 
question whether the person appointed is likely to hold the post for more than 
one year, for completing the examination and for making a reference to the 
Commission, if necessary. 

Reply of Government 

The recommendations have been carefully considered by Government 
in consultation with the Union Public Service Commission. Suitable 
instructions have been issued to all Ministries/Departments with a view to 
ensure that cases of delayed references and irregular appointments are reduce 
to the minimum. A copy of Ministry of Home Affairs O.M. No. 23/27/ 
-68-Ests (B), dated 25th December, 1968 is enclosed (not printed) 

[Min. of Home Affairs O.M. No. 23/12/68-Estt. (8), dated 4-1-1969.] 

Recommendation (Serial No. 15, Para No.2' 89) 

The Committee are surprised to note that most of the bad cases of 
-delayed references to the Commission and of irregular appointments speci-
neally mentioned by the Commission in their 16th Report (1965-66) per-
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'lain either to Ministry of Home A.ffairs or Departments/Bodies for which 
1hey are administratively responsible. The Committee hope that the 
'Ministry of Home Affairs would exercise stricter control to avoid recurrence 
of such cases. 

Reply of Gol'emmeet 

The observations of the Committee have been noted and brought to 
-the notice of all Officers and Sections in the Ministry of Home Affairs and 
·they have been advised to take steps to ensure prompt and timely references 
10 the CommisSion in respect of all cases where consultation With the Commis-
·sion is necessary under the Rules. 

[Min. of Home Affairs O.M. No. 23/f2/68-&ls. (B).iJated 23-9-1968] 

Recommendation (SerIal No. 16, Para No. '3-9) 

The Committee note that the Commission are satisfied With the present 
·arrangement whereby the officers and staff of the Commission are drawn 
-from the organised service of the Government oflndia and that the Commis-
·sion are of the opinion that there is not lik.elihood of the; independent funct-
iioning of the Commission being in any way affected on this account. 

Reply of Gol'emment 

The Committee's observations have been noteil. 

[Min. of Home Affairs O.M. No. 23/12/68-iEsts.'(B).;tiated 23-9-1968]. 

Recommendation (Saial No. 11,·Para No. 3·26) 

.. "In view of the fact that the number of representations under the States 
'Reorganisation Act, 1956, has gone down appreCiably, the Committee 
recommend that the existing arrangement for handling this work in the 

'Commission should b~ reviewed early in the interest of proper utilization 
of surplus staff." 

Reply of Government 

The recommendation has been considered by the Union Public Service 
'Commission who have indicated that while the ;inftow of representations 
from States had decreased in recent months. on the basis of work pending 
in the Commission's office and the likelihood of more representations 
·being received, there is need for continuance of some staff for the Committee's 
. work. They have however carried out a review of the staff requirements 
and have proposed that the following posts may be abolished .-

Under Secretary 1 
. Section Officer 1 
"Stenographer . .. '. I 
Assistant • 1 
Ln~ 2 

:3148 (AU) ·LS-2. 
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With the abolition of these posts ollly the following staff will be left ire 
the Commission's. office for attending to the work of the Central Adviso,)!-' 
Committee .. 

Secretary of the Central AdVisory Commit-
tee (in class I junior scale) • 1 

Assistant 1 
L.D.C.. . . 1 

[Min. of Home Affairs ,O.M: No. 23/12/68-Estt. (B). daled 4-1-1969]. 

Recommendation (Serial No. 19, Para No. 3·33) 

The Committee recommend that Government should urgently consider._ 
in consultation with the Commission, the question of taking away from, 
the Commission such portions of their existing functions as may be of minor 
nature so as to- enable them to concentrate on spheres which are' compara-
tively more important. 

Reply of Government· 

The first part of the recommendation contained in' paragraph 3·33· 
is accepted in principle. The Union Public Service Commission have. 
already taken up with the Ministries concerned the question of the U.P.S.C. 
divesting themselves of the responsibility for holding certain examinations 
for certain lower categories of-posts and are pursuing the matter with the: 
Ministries concerned .. 

[Min. of Home Affairs O.M.No. 23/12,68-EsIS, dated 12-5-1969] 

Recommendation (Serial No; 22, Para No.3 '50) 

The Committee recommend that the Ministry of. Home Affairs should' 
keep a strict wateh on the progress of framing of Recruitment Rules in 
regard to services and posts under the different Ministries/Departments of 
Government. They would suggest that the copies of quarterly returns 
may be called by the Commission to enable them to watch the progress.. 
in this regard. 

Reply of Government 

The recommendation is accepted. A copy of' the instructions issued 
[,ide Ministry of Home' Afl8.irs O.M. No. 2174/68-Estt. (D), dated 5-6-68:, 
on the subject)s enclosed (not printed)]. 

[Min. of Home Affairs of O.M. No. 23/12/68-EsIS (B). dated 23~9-1968]. 

Recommendation (Serial No. 23. Para No. 3'57) 

The Committee observe that one of the causes for delay in recruitment' 
is the time taken in finalising the qualifications for posts wllere the requisition. 
is not preceded by personal discussion between the authorities conoerned and 
the officers of the Commission. The Committee note the observation of;" 
the representative of the Commission that the position has now improved._ 
They nevertheless feel. that the.. matter needs constant rewew. 
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Recommendation (serial No. %4. Para No. 3·63) 

"The Committee regret that Government did not specify the qualifica-
tions for the I.T.O.'s posts precisely and clearly. The expression '5 years 
experience in a responsible capacity' is an ambiguous expression and capable 
of varying interpretations. The Commission could have scrutinized the 
requisition carefully and detected the lacuna. The result has been a lot of 
unnecessary inconvenience and suspense to a very large number of applicants 
besides the huge waste of manpower and loss of valuable time in the office 
of the Commission itself. They expect that the authorities concerned will 
learn from this experience and will in future ensure that advertisements for 
recruitment are drafted by Government more precisely leaving no scope 
for any ambiguity and that these are also scrutinised by the Commission 
carefully." 

Reply of Government 

These recommendations have been examined in consultation with the 
Union Public Service Commission and all Ministriesl Departments have 
been requested to take steps to ensure that advertisements for recruitment 
are drafted carefully and precisely leaving no scope far any ambiguity. The 
attention of the Ministries/Departments has also been invited to the need 
for ensuring that before sending requisitions to the Commission for recruit-
ment to posts the instructions regarding prior personal discussion between 
the authorities concerned and officers of the Commission are carefully 
observed. A copy of Ministry of Home Affairs O.M. No. 23/37/6S-Ests. 
(B). dated 23rd October. 1968 is enclosed (not printed). 

[Min. of Home Affairs O.M. No. 23/12/68-Estt. (B). dated 4-1-1969]. 

Recommendation (Serial No. 2S. Para No. 3"4) 

The committee agree with the view expressed by the representative of 
the Commission during the evidence that the normal pattern of recruitment 
should be a regular intake on an annual basis. They recommend that 
suitable instructions should be issued by Government enjoining 
upon the Ministries/Departments not to make hulk and sporadic recruit-
ment as has been done in the present case, save in exceptional cases where 
the circumstances make it absolutely necessary to do so. 

Recommendation (Serial No. 26, Para No. 3·72) 

The committee recommended that suitable procedure should be evolved 
for ensuring that a reasonably accurate estimate of the vacancies is reported 
to the Commission well in advance so that there is no cause for complaint 
by the Commission in this regard. 

Reply of Government 

Recommendation No. 25 has been accepted by Government and a 
copy of Ministry of Home Affairs O.M. No. 23/88-68-Estt. (B), dated 13-3-
1969 addressed to Ministries/Departments is enclosed (not printed). 
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As regards Recommendation No.26, in Ministry of Home Affairs O.M 
No. 23/11/67-Estt. (B).dated 14-7-67 a1l Ministries/Departments were advised 
inter alia, to carefully assess the number of vacancies required to be filled 
in a particular recruitment year with due regard to all relevant considerations 
and. to report these vacancies to the Commission in time for being notified 
in their notices for the information of prospective candidates. They were 
also advised to ensure that firm requirements (including subsequent changes 
if any) are intimated to the Commission well before announcement of the 
results. Attention of the Ministries/Departments has again been invited 
to this Office Memorandum in the communication sent to them on the 
basis of Recommendation No. 25. 

[Min. of Home Affairs O.M. No. 23/12/68-Ests. (B). dated 12-5-1969] 

Recommendation (Serial No. 1.7, Para No. 3.75) 

The Committee are unhappy that requisitions continue to be cancelled 
at a late stage causing not only inconvenience to the Commission and the 
candidates but also embarrassment to the Government. They therefore 
recommend that Ministries/Departments should be required to explain 
to the Commission in adequate details the reasons for the requisition 
being cancelled stating why the attendant circumstances could not be 
foreseen at the earlier stages. Cases where the Commission are not satis-
fied with the explanation given by the Ministries/Departments should 
be reported by them to the Ministry of Home Affai~'I who should take 
up the matter with the Ministry/Department concerned. 

Reply of Government 

A copy of the instructions issued on the subject is enclosed. [Ministry 
of Home Afi'aiss O.M. No. 23/40 /68-Ests.(B), dated the 7th November. 
1968 (not printed)]. Cases where the Commission is not satisfied with the 
replies given by the Ministries/Departments would be reported by tbe 
Commission to the Ministry of Home Affairs who would take up the 
matter with the Ministries/Departments concerned. 

[Min. of Home Affaris O.M. No. 23/12;68, Est!. (B), dated 4-1-1969] 

Recommendation (Serial No. 28, Para No. 3.81) 

The Committee recommend that research work, studies and col-
lection of statistics on various aspects of the working of the Commission 
including methods of recruitment should be systematically organised on 
a centralised basis and the Research and S' atistics Section of the Commi-
ssion suitably strengthened so that the responsibilities in this regard are 
entrusted to persons who are competent and qualified for the job. 

Reply of Government 

Tne r~C):\1 n)1 hti)1 0 f th: Estimltes Com mit tee has been examined 
in consultation with the Union Public Service Commission. It has been 
decided to accept in principle the R~comm~ndation of the Committ.:e and 
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to set up an enlarged Research and Statistics Section. However, the top 
secret work in the Commission will not be enstrusted to the proposed 
enlarged Research and Statistics Unit. 

[Min. of Home Affairs O.M. No. 23/12/68-Ests. (B). dated 30-8-1969] 

Recommendation (Serial No. 29, Para No. 4.8) 

The Committee note that while World History. European History and 
British History have been included among the optiona1subjects in the syllabus 
of I.A.S. etc. examination, histories of countries nearer home or in the 
South-East Asian region do riot find any place therein. Similarly, linguistics 
which, it is said, is being taugh' in many a university in the country finds no 
mention in the syllabus for the I.A.S. etc. examination. The Committee 
desire that the feasibility of including in the syllabus for the lA.S. etc. 
examination these and such other subjects as are being taught in the univer-
sities may be considered by the Commission in consultation with the Ministry 
of Home Affairs and academic authorities e.g .• U.G.C. and Vice-Chancellors 
of Universities. at an early date. 

Reply of GO'VerDIIIeIlt 

The recommendation has been noted. 

The Union Public Service Commission have been requested to examine 
the recommendation and communicate their views to Government in the 
Home Ministry. A decision will be taken after the views of the UPSC 
are received. . 

[Min. of Home A.ffairs O.M. No. 23/12/68-Estt. (B) dated 4--1-1969J 

Further InformadOD CaDed for by the Committee 

Government may state the latest position/final action taken by them in 
pursuance of the recommendation. 

[LSS O.M. No. S/1l/ECI-69. dated 17-7-1969) 

Further Reply of Go'Vernment 

Action has already been initiated in this regard by the Union Public 
Service Commission who are in touch with the Universities and have also 
invited the comments of the University Grants Commission on certain 
aspects of the suggestion. The Commission would consider further the 
question of inclusion of such SUbjects in the syllabus of the I.A.S. etc. exami-
nation on receipt of the views of the various academic authorities keeping 
in view all relevant considerations including the extent to which the subjects 
are being taught at the Honours/Master's degree level in various Universities 
in the country. 

[Min. of Home Affairs O.M. No. 23/12/68-Ests (B). dated 30-8-1969] 

RecommendadoD (SerIal No. 30, Para No. 4.9) 

The Committee are glad to note that the Commission have recom-
mended the inclusion of all the languages mentioned in the Eighth Schedule 
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to the Constitution as optional subjects in the syllabus for the l.A.s. etc. 
examination to be held this year and in future. They hope that a decision 
will be taken in the matter early. 

Reply or the Govemment 

It has since been decided to include all the languages mentioned in the 
8th Schedule to the Constitution as optional subjects in the scheme of lAS 
etc .• examination. Proposals regarding . syllabi for the languages concerned 
are under consideration by the UPSC in consultation with the appropriate 
academic authorities. 

[Min. of Home Affairs O.M. No. 23/12/68-&ls. (B), dated 23-9-1968] 

RecoaunenclaUOD (Serial No. 33, Para No. 4.15) 

The Committee are constrained to observe that on account of inadequate 
information furnished to "them in regard to the mode of appointment of 
examiners and remuneration payable to them, they are unable to offer any 
comments or suggestions in this regard. They, nevertheless, trust that the 
examiners are selected from all over India, that they are authorities of high 
standing in their subjects, that there is a system of rotation of examiners so 
that a few people do not enjoy the position for long and that the remuneration 
payable to them is adequate to attract competent men for the job. 

Jleply of GoverDlDent 

The Union Public Service Commission have confirmed the position as 
indicated in the latter part of the recommendation of the Estimates Com-
mittee and they have added that the position regarding rates of remuneration 
is under constant review. 

[Min. of Home Affairs O.M. No. 23/12/68-Ests. (B). dated 23-9-1968] 

Recommendation (Serial No. 34, Para No. 4.17) 

The Committee trust that the procedure adopted by the Commission 
for ensuring uniformity of standard in assessing the scripts is the best possible. 
They hope that the Commission will constantly endeavour to improve upon 
their methods in this regard in the light of experience gained and latest 
techniques evolved in other advanced countries. 

Jleply of Govemment 

The recommendation has been noted by the Commission. 

[Min. of Home Affairs O.M. No. 23/12/68-&1$. (B). dated 23-9-1968] 

Recommendation (Serial No. 35, Para No. 4.28) 

The Committee appreciate the complexity of the problems involved in 
. conducting the examinations with all the languages mentioned in the Eighth 
Schedule to the Constitution. besides English. being allowed as alternative 
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I media. 'They 'hope that the 'Govemmentas well as the 'CommisSion will 
'not venture to introduce the sCheme uriless the 'ComnUssionhave properly 
'worked out the details of the arrangements to ensure that the existing stand-
'ards of the examinations are maintained and. there is uriifortriity in the 
-standar d of assessments of scripts in different la~uages. They apprehend 
'that a wrong move in th~ mltter wHl destroy the competitive nature Qf the 
.examinations and will lead to other serious compTications. . ~ ~ 

Reply of GovernmeRt 

Th~ r\'lcon mnd ltiO.l In~ b ~en no~ed. 

'[Min. of Home Affairs O.M.No. 23 l 12.'68-Ests.(B) dt.23-9-1968.] 

Recommendation (Serial No. 36, para. 4.41~ 

The Committee note the point of view of the Commission tbat it would 
'not b~ desirable to prescribe any rigid principle in the matter of tenure of 
'members of the Personality Test Boards. They would, hewever, like to point 
out th'1t some of the memb~rs have been there far too long. While agreeing 
that there is need to maintain some continuity in the membership of the 
Bo].rd from year to year the Committee feel that it would be deslrable to 
induct from time to time fresh members whose experience in the field of 
administration, technology or public affairs may be more recent. They 
also feel that the Personl1lity Test Boards for theI.A;8. etc. examination 
'should consist of eminent members selected from various walks of life, in-
,eluding high ranking military officers. 

,Reply of Government 

The, observations of the Estimates Committee have been noted by the 
·Commission. 

[Min. of Home Affair~ O.M.No. 23/12/68-Est~. (B) dt. 23.9-196&.1 

Recommendation (Setlal No. 37, Para 4.44) 

The Committee appreciate the difficulty of the Commission in se('.'uring 
'the services of distinguished and competent men for their Personality Test 
'Boards because of the meagre remuneration they can offer to them under 
the existing rules. They are surprised that no honorarium is admissible to 
'members of these Boards for an intervening Sunday or a non-working day. 
They are On those d'lvS entitled to D.A. only at a maximum rate admissible 
to Grade I officers of the Central Government which is less than Rs. 20. 
The Committee are convinced that in the interest ofmaintailling a high stan-
dard of selection for our public services it is essential that the rate of remu-
neration is adequate so that the persons who agree to serve on the Personality 
Test Boards arc not pat to unnecessary inconvenience and expense to them-
selves as appears to be the case at present. In the opinion of the Cammitl,ee 
this is one way to attract eminent men in public life, business and commerce, 
high ranking retired diploma ts and civil and military officers and ed uca tionists 
ffrom all over the country. Unless this is done only persons residing inand 



16-

around Delhi are likely to be available to the Commission for the purpose., 
The Committee. therefore. reeommend that the question of raising the rateg;. 
of remuneration to members of the Personality Test "Boards should be taken 
up by Government with the least possible delay. 

Reeommendatiea (Serial!No. 4~,; Para No. ~4.70) 

Since the rate of remuneration r.dmissible to z.dvisers is at present the' 
same as in the case of members of the Personality T{st Boards.the Committee 
believe that any revision of the rate ofnrr.uncration in their crose "ould be' 
made applicable to advisers also •. 

Reply of Gcn'emment 

Government have accepted the principle of an increase in the rcmunc-, 
ration of persons who serve on the Personality Test Boards set up by the 
Union Public Service Commissic'D in connection with the selection of candi-, 
dates for various services/pBstS. The exact amount of mcrease is however' 
under consideratiOn. 

[Min. of Homt AtTaills O.M.No. 23f12/68-Ests.(B) dt. 30-8-1969.] 

RecommeadadoR (Serial No. 39, Para No.4. 54) 

"The Committee are not convinced by the reasons advanced by the' 
Ministry of Railways for the marks for PersBnality Testin the case of Special 
Class Railway Apprentices' Examination being fixed as high as 500 as 
against 700 for the written part of the examination. It is not as if the Rail-
way Engineering Institute, JamaJpur is the only institute which produces-
mechanical engineers. There are other very good engineering colleges 
and institutes in the country which admit students for mechanical engi-
neering course on the basis of higher secondary results or competitive exa-
minations without a viva voce or aptitude test. The Committee have no 
reason to believe that mechanical engineers coming out of those are of' 
lesser calibre than those coming out of the Railway Engineering Institute, 
Jarnalpur. Nor is it fact that mechanical engineers coming out of en-
gineering colleges and institutes other than the Jamalpur Institute are not 
taken by Railways in their superior services. In these oircumstances, the 
Committee apprehend that allocation of such high marks for interview 
for recruitment of Special Class Railway Apprentices is bound to create 
misgivings in the public mind. They aecordingly recommend that the scheme~ 
of this examination. should be reviewed so as to place greater reliance on 
the written part of the Examination". 

Reply of Govel'llJl1ellt 

The ¥,inistry of Railways have formulated their proposals in the light 
of the above recommendations. The proposals have been sent by theml 
to the Union Public Service Commissitlll andtheit .:encurrence is awaited. 

[Min. of Home Ajfai,s O.M. No. 23f12f68-Estt. (B) dated 4-1-1969.] 
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Further ioformation called for by the Government 

The Study Group of the Estimates Committee have desired that the-
Ministry should indicate the latest position or the final action taken. 

(LSS Ol.M. No. S/lt/ECI/69 dated 17-7-1969.) 

Further reply of Governmeat 

The Ministry of Railways have stated that it has been decided in con-
sultation with the UPSC to revise the scheme of the Special Class Railway 
Ap~rentices Examination froni the next examination to be held in 1970 as 
indIcated below :-

1. English 
2. General Knowledge and Current Affairs 
3. Mathematics (two papers) 
4. Intelligence & Aptitude Test and Interview 

ISO Marks· 
150 .. 
300 " 
400 " 

Only a part of the 400 marks allotted to item 4 above will be earma rked: 
for interview. 

[Min. of Home Affairs O.M. No. 23/12/68-Ests. dt. 30-8-1969.] 

Recommendation (Serial No. 40, Para No. 4.58) 

The Committee are of the opinion that the marks at present allocated 
for viva voce test/evaluation of record of service in the case of Central In-
formation Service (Grade III) Limited Departmental Examination and 
Grade IV Examination are on the high side. They are not sure if a viva 
voce test for the aforesaid examination is at all necessary. They, therefore, 
desire that the schemes for these examinations may be reviewed by Govern-
ment in consultation with the Commission for rationalisation. 

Reply of Goyernment 

The viva voce marks for Grade IV Examination of the Central Infor-
mation Service have already been reduced from 200 to 100. The duties 
and responsibilities devolving on Grade IV officers of the Service involve 
desk work as well as field work. The desk work primarily includes pre-
paration and maintenance of material for news-stories, feature articles, 
translation of English language pUblicity material into Indian languages 
and vice versa, editing of news for radio and the Press etc. Field work 
on the other hand comprises publicity in the field through film shows, song 
and drama performances, meetings, group discussions. seminars etc., in 
collaboration with non-official organisations,e.g. university/college forums, 
citizens' councils etc. and ascertaining of public reactions to programmes 
and policies of Government. The Field Publicity Officers thus constitute 
a direct link petween Government and the masses. A large number of posts 
in Grade IV fall in the Category of field posts and as such it is essential that 
candidates aspiring to these posts should possess not only a facile pen but 
also fluency in speaking, alertness of mind and impressIve personality in 
order to enable them to function effectively as public relation officers of the 
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'i(Jovemment of India. It is therefore necessary to retain viva voce tests 
'.for candidates for Grade IV examination. The Union Public Service 
'Commission agree with the view. 

As regards the Limited Departmental Examination for Grade III of 
:the Information Service, Government have, in consultation with the Union 
Public Service Commission, decided to accept the advice of the Estimates 

, Committee and delete viva voce test from the scheme of the examination. 
[Min. of Home Affairs O.M. No. 21/12/68-Estt.(B) dt. 4-1-1969.] 

RecommendatiOD (Serial No. 4%, Para No. 4.69) 

The Committee recommend that before drawing up a panel of names 
'of suitable persons for being invited as advisers to Interview Boards, the 
Commission should observe a proper system of consultation with appro-
priate authorities and that in placing names on the panel as also in inviting 
persons to assist the Interview Boards, due regard should also be paid to 
the need not only of continutity but also of inducting fresh blood from time 
.:to time. 

Reply of Government 

The recommendation has been noted. 
[Min. of Home Affairs O.M. No. 23/12/68-Estt. (B) dt. 23-9-1968.] 

Recommendation (Serial No. 44, Para No. 4.86) 

The Committee feel that the results of the scheme for interviews abroad 
'have,in the past, not been encouraging or commensurate with the expendi-
ture involved and hope that the revised scheme would attract a larger number 
of candidates to posts in India. They recommend that the revised scheme 
may be tried for a couple of years and then reviewed. 

Reply of Government 

Government have approved the scheme of interviews abroad for-
warded by the Commission in October, 1966. It has been decided that 
the revised scheme may be tried out for one year and the question of its 
continuance examined after a proper assessment of the results achieved. 

[Min. of Home Affairs O.M.No. 23/12/68-&I$.(B) dt. 23.9-1968J. 

Recommendation (Serial No. 45, Para No. 4.91) 

The committee are perturbed to note a sizable number of cases of 
delayed offers of. appointments. In this connection, they reiterate the 
suggestion made by them in paragraph 41 of their 93rd Report (Third 
Lok Sabha) on Public Services that cases of delay beyond a specified period 
should be reviewed by the Secretary of the Ministry/Head of the Department 
concerned and that the Ministry of Home Affairs may also review the 
position once in six months to make sure that no holdups\occur. 
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Reply or Govenuneat 

The recommendation has been accepted by Government. A copy 
..of O.M.No. 23/97/68-Estt.(B) dated 26-2-69 addressed to all Ministries/ 
Departments. is enclosed (not printed). 
[Ministry of Home Affairs O.M.No. 23/12/68-Ests.(B) dal8d 12-S-1969.] 

Recommendation (Serial No. 46, Para No. 4.9%) 

The Committee are also unhappy to learn about the misunderstanding 
between the Commission and Government regarding the responsibility 
for the attestation forms for verification of character and antecedents and 
would like that this matter as also any other snags in the procedure are 
sorted out without any further loss of time. 

Reply or Government 

The UPSC had been verifying in the past the character and antecedents 
of the candidates selected by them on the results of the Combined Com-
petitive Examinations for recruitment to the lAS and Allied Services and 
Central Services Class J. The UPSC pointed out some time back that 
they were not concerned with the verification of character and antecedents 
·of candidates selected by them and that this work should be done by the 
Ministries/Departments concerned· with the recruitment. This view has 
since been accepted and from the examination for the year 1967, the veri-
ficalion of character and antecedents is not being done by the UPSc. 
In respect of other Services also, the UPSC is not handling the verification 
of character and antecedents of the candidates selected by them. There 
is, thus, no misunderstanding between the Ministry of Home Affairs and 

t he UPSC in this respect. 

2. The procedure for verification of character and antecedents is 
constantly under review to ensure that there is not much delay in this 
process. If any Ministry/Department points out inordinate delay in the 
matter of verification of character and antecedents by the State authorities 
the matter is taken up at a sufficiently high level with the State Government 

.<: oncerned. 

,/ 

[Ministry of Home Affairs O.M.No. 23/12/68-Ests.(~) daud 23-9-1968.J 

Recommendation (Serial No. 47, Para No. 4.93) 

From a perusal of the Sixteenth Annual Report of the Commission 
for 1965-66, the Committee note that in order to reduce the time lag between 
the declaration of the final results of the I.A.S. etc. examination by the 
Commission and the appointment of selected candidates, arrangements 
were made by Government as in the previous two years, for the medical 
examination of all candidates called for interview simultaneously with the 
progress of interviews. This, in the opinion of the Committee, is a step in 
the right direction and helps in the early placement of the selected candidates. 
The Committee commend the arrangements made by Government to 
reduce the delay in the case of LA.S. etc. examination and would like them 
to consider the feasibility of applying this system to other examinations 
conducted by the commission as well. 
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Reply of Go,ernment 

The recommendation of the Estimates C011lmittee has been brought 
to the notice of a11 Ministries/Departments for taking suitable action, in 
respect of the recruitment through the U.P.S.C for services/posts controlled' 
by them. 
[Minis!ry ~if Horne A.ffairs O. M.No. 23/12/68-EsIs.(8) dated. 12-5-1969.] 

Recommendation (Serial No. 49, Para No. 4'107 & 108) 

The Committee need hardly emphasise the importance of regular 
submission, by the appointing authorities to the Commission, of assess-
ment reports of work done by officers recruited on their recommendation 
so as to enable the Commission to keep the schemes and procedures of 
recruitment under constant review and undertake studies in depth with 
a view to improve their modus operandi. 

The Committee also consider that if the Commission are to really 
profit by these reports, those should be properly drawn up so that infor-
mation on various aspects of the performance of an officer is available 
for analysis in the Commission. They, accordingly recommend that the 
Commission should devise a suitable proforma for calling assessment 
reports on t.he work and performance during the first five years of their 
service in the case of undidates recruited on the basis of a competitive 
examination and first two years in the case of those recruited on the basis 
of interview alone. The proforma should be circulated to all the Ministries/ 
Departments of the Government who should be asked to submit the reports. 
to the Commission regularly in the prescribed manner. 

~Reply of Government 

The Committee's recommendation in paragraph No.4 107 has been 
. noted by Government. Instructions had already been issued impressing 
upon the Ministries/ Departments the need for regular and timely submis-
sion of assessment reports on candidates recruited by theCommission throu-
gh competitive examinations. A copy of the instructions is enclosed 

[Ministry of Home Affairs O.M.No.23/11/67-Ests.(B) dated the 14th 
July, 1967 (not printed).] 

Forms of Assessment Reports to be used by the Ministries/Depart-
ments for sending the reports to the Union Public Service Commission' 
in regard to the candidates recruited by interview as well as those recruited 
through competitive examinations, have also been finalised in consultation 
with the Commission and sent to the various Ministries/Departments. 
A copy of the O.M. issued in this connection is attached. (Ministry of Home 
Affairs O.M.No. 23/62{68-Estt.(B) dated the 15th March, 1969 not printed). 
It has also been reiterated therein that the assessment reports should be 
sent regularly and in time. .. 

[Ministry of Home Affairs O.M.No. 23/12/68-Esls.(8) dated 12-S-69.] 
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Recommend.doD (Serial No. SO, Para No. 5.14) 

The Committee consider that it is necessary" to bring the system of 
Departmental Promotion Committees on a regular footing and lay down 
uniform procedures for their internal working. With that end in view, 
the Committee recommend thllt Ministry of Home Affairs should, in consul-
tation with the Commission, lay down and circu1arise detailed instructions-
;in regard to basic matters such as nature of cases to be referred to the 
Departmental Promotion Committees, cases where the Commission should 
be associated, authority empowered to appoint D.P. Cs., their precise func-
tions and composition, any provisions regarding chairmanship, terms of 
·office of Chairman/Member, quorum, interview of candidates by the D.P .Cs., 
mode of taking decisions, casting vote, record of decisions and of reasons 
.in cases of supressions etc. 

Reply of Government 

The recommendation has been considered by Government and a 
·consolidated office memorandum covering all aspects of the functioning 
of the Departmental Promotion Committees has been prepared for circulation 
to Ministries/Departments. The draft O.M. has been referred to the Union 
Public Service Commission and will be issued as soon as the Commission's 
-concurrence is received. 

[Min. of Home Affairs O.M. No. 23/12168-EslS. (8) dl. 12-5-1969] 

Farther Information called for by the Committee 

Government may state the latest position/final action taken by them in 
pursuance of the recommendation. 

[LSS O.M. No. 5(lIJECI!69 dr. 17-7-1969] 

Further Reply of Government 

An Office Memorandum containing in a consolidated form the more 
important instructions on the subject is being i~sued after consulting the 
U.P.S.C. A copy thereof will be sent separately. (Ministry of H0mc 
Affairs O.M. No. 1/16/68-Estt. (0) dated 30-8-1969 not printed). 
In the meanwhile, the Report of the Administrative Reforms Commission 
on Personnel Administration has been received in which the Commission 
have made recommendations about the constitution of Departmental 
Promotion Committees, maintenance of Performance Records any methods 
of promotion. These recommendations are under examination and further 
instructions on matters relating to the Departmental Promotion Committees 
would be issued as soon as the Government take decisions on these recom-
mendations. 

IMin. of Home Affairs O.M. No. 23/12/68-Estt. (8) dt. 30-8-69] 
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Recommendation (Serial No. 53 Para No. 6.11) 

The Committee are of the view that notwithstanding the absence 0 r 
any constitutional link between the Union and the State Public Service 
Commissions, such conferences do serve a useful purpose in that they 
facilitate exchange of views on matters of common interest and pooling 
of experience. Further, those conferences helpoto evolve a uniform approach 
and common work procedures in the Commissions throughout the country 
which is desirable, particularly because the Constitution envisages a single 
pattern for both the Union and the State Commissions and the functions of 
both are of similar character. The Committee commend the idea of period i-
cal conferences of Chairman of the UPSC and State Public Service Com-
missions, say once in three years. A simultaneous meeting of the Secre-
taries of the Union and State Public Service Commissions is also desirable. 

Reply of Government 

The recommendation has been brought to the notice of the upse 
who have generally concurred in the views expressed by the Committee.·. 
They have already initiated action for holding a conference of Chairmen 
of Public Service Commissions in November, 1968. 

[Min. of Home Affairs O.M. No. 23 112/68-EsIs. (B) dt. 23-9-1968] 

Recommendation (Serial No. 54 Para No. 6.16) 

The Committee need hardly emphasise the importance of early 
presentation by the Commission of their annual reports to the President. 
They recommend that the Commission should so organise their work that 
their annual report is normally presented to the President not later than. 
July of the following year. 

Reply of Goverament 

The recommendation has been noted. 

[Min. of Home Affairs O.M. No. 23/12/68-Esls. (DB) dr. 23-9-1968J 

Recommendation (Serial No. 55, Para No. 6 19) 

The Committee are not satisfied with the explanation furnished by the·' 
Ministry and consider that the preparation of the memorandum in regard 
to a single case should not have taken so long. The Committee need hardly 
emphasise that annual reports of the Commission should be placed before 
the Houses of Parliament promptly & recommend that Government should 
endeavour to reduce the time lag between the presentation of the annual 
report by the Commission to the President and the laying of copies thereof 
before Parliament. They would suggest that every effort should be made by 
Government to lay the annual report ofthe Commission before the Houses. 
of Parliament preferably in the autumn session of the following year. 
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Reply of Government 

Noted 

[Min. of Home Affairs O.M. No. 23/12/68-Ests. (B) dt. 23-9-1968]" 

Recommendation (Serial No. 56, Para No. 6.20) 

The Committee attach great importance to disUlssion of annual report 
of the Commission in Parliament be(ause the salient points made therein 
are highlighted during discussion and public attention focussed on them. 
Assessment of the facts mentioned in the report and ascar(hing examination' 
of the irregularities committl'd by the executive on the floor of the Legislature 
is, the Committee feel, a most effecthc safeguard against bureaucratic ir.dis-
cretions. They hope tht'.t tdequate tirr.c would invariably be four..d by 
Government for discussion in the Houses of Parliament. preferebly in the 
winter session of the following year. 

Reply of Government 

The recommendation has been noted. A copy of the (ommunication 
[Ministry of Home Affairs O. M. No. 23/69/68-Estt. (B) dated 30-8-68] 

addressed to the .. Department (of .. Parliamentary Affairs is enclosed (not 
printed). 

[M;n.~ of Home Affairs O. M. No. 23/12/68-Esls. (B) dt. 23-9-1968] 

Recommendation (Serial No. 57, Para No. ';23) 

The Committee consider that information showing University-wise 
classification of successful candidates in the I.A.S. etc. and Engineering, 
Services Examinations would serve a useful purpose in that it would give to 
general public an idea of the performance of the universities inler-se, besides 
infusing a spirit of competition in the Alumni and stimulating thinking 
among universities to so adapt their curricula as to turn out a larger number 
of successful candidates at the examinations by the Commission. The 
Committee are unable to appreciate the difficulties pointed out by the Chair-
man of the Commission in this regard. They feel that those should not be 
insurmountable particularly when such information was alrea~y being given-
in the annual reports of the Commission during 1950-55. They, therefore, 
recommend that the rprevious practice of giving such information in the-
annual reports may be resumed even though it might involve some additional' 
work for. the Commission. 

Reply of Government 

The recommendation has been noted by the Commission. 

{Min. of Home Affairs O. M. No. 23/12/68-&ls. (B) dated 23-9-1968}' 
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RecommendatiOD (Serial. No. 61, Para No. 6.41) 

The Committee further recommend that the Commission should arrange 
-to have their advertisements announced on the Radio. The Chairman and 
members of the commission should also utilise the forum of Radio for pub-
'licising by talks and discussions, the activities of the Commission and focus-
-sing public attention on the personnel problems experienced by them from 
time to time. 

Reply of Government 

The Recommendations have been considered by the Union Public Ser-
. vice Commission who have requested the Ministry of Information and Broad-
-casting to announce the substance of the advertisements issued by the Com-
-mission in All India Radio broadcasts. As for utilisation of the forum of 
Radio for publicising the activities of the Commission and focussing public 
attention on the personnel problems experienced, the recommendation has 
'been noted by the Commission. 

[Min. of Home Affairs O. M. No. 23/12/68-Esls. (B) dt. 12-5-1969] 

Recommendation (Serial No. 62, Para No. 6.47) 

The Committee are glad to note that the incidence of cases of non-aceep-
-tance of advice of the Commission by the administrative Ministries and 
Departments of Government of India is very smal1. They nevertheless hope 
that in years to come Government would endeavour to ensure that the 
. Commission do not have even a single such case to report. 

Reply _of Government 

The recommendation has been noted. 

[Min. of Home Affairs O. M. No. 23/12/68-Ests. (B) dt. 23-9-19681 

Recommendation (Serial No. 63, Para No. 6.5]) 

The Committee consider that there is need for focussing greater attention 
'on cases of irregualr appointments and delayed references 10 the Commission 
regarding temporary and ad hoc appointments made by administrative 
Ministries/Departments. Besides, the Committee feel that Parliament should 
be informed of the view point of Government also in regard to such cases 
cited in the annual report of the Commission. They, therefore, recommend 
that the Ministry of Home Affairs may lay on the Table of each House of 
Parliament, before the report is discussed in either House, a statement 
explaining as respect the cases/ if any, of irregular appointments and delayed 
references cited in the annual report, the reason for such appointment and 
,delays. 

Reply of Government 

The recommendation is accepted. However, prepatt..tion of statements 
-explaining the reasons for such cases of delayed references and irregular 
;appointments would take considerable time as information weuld have to be 

, . 
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collected and clarifications obtained where necessary from various Ministries! 
Departments. Because of these reasons it may happen that the statement 
may not always be fully complete in respect of all the cases at the time 
the Annual Reports come up for discussion. 

2. This procedure would be adopted in regard to the annual reports which 
would be placed before Parliament in future. 

IMin. of Home Affairs O. M. No. 23/12/68-Esls (B) dated 4-1-1969] 

CommentS of -Committee 

Tbe Committee are unable t·) appreciate wby It is not possible for tbe 
--Government to lay on tbe Tabh~ of tbe Houses of Parliament a complete 
'Statement regarding cases of irregular appointment and delayed reference!! 
before the di!ICussioD on tbe Annual Report of tbe U.P.S.c. whieb generally 
takes place much after its presentation. They would. therefore, urge tbat 
such statements com}lete i 1 all re;pects should invariably be made available 
before the report h dh~J;;:1 i.1 2ither House. 



CHAPl'ERm 

RECOMMENDATIONS WmCH THE COMMITTEE DO NOT DESIRE 
TO PURSUE IN VIEW OF GOVERNMENT'S REPLY 

Recommendation (Serial No.3, Paras No. 2·17 &: 2·18) 

The Committee note that there have been delays ranging from 5 to 28 
months in filling up vacancies in the Commission since July, 1964 which 
must have adversely affected the speed of the Commission's work ... From a 
perusal of the earlier Report of the Commission also it is evident that 
vacancies in the membership of the Commission have remained unfilled 
for considerably tong periods. The Committee consider this state~of affairs 
as very unsatisfactory. They are not satisfied by the reasons given by the 
representatives of the Government during evidence that consultation and 
examination of v?.rious proposals took time. 

The Committee recommend that with a view to avoid delays in filling 
up vacancies in the membership of the Commission, the procedure in this 
regard should be brought on a form':! footipg and time schedule laid down 
for each stage in the process. In this conn('ction, the Committee would 
like to make the following suggestions: 

(i) action to fill up ?, vacancy in the membership of the Commission 
should be initiat(d by the Commission in a formal communica-
tion to the Government at least six monfhs before it occurs; 

(ii) the process of consultation. obtaining approval of the Home 
Minister, the Prime Minister 2.r..d the President should be com-
pleted by the Ministry of Home Affairs at least two months in 
advance of the occurance of the vacancy; . 

(iii) the offer of appointment should be sent out to the perso n selc:ted 
two months before the occurance of the vacancy so that adequate 
margin is left for consideration of alternative nLmes, in the event 
of the person selected expressing his inability to join; 

(iv) The Commission should keep a close watch on the action taken 
by Government in pursuance of their request for filling up the 
vacancy. 

Recommendation (Serial No.6, Para No.2· 37) 

The Committee consider that the present arrangement for locating suit-
able persons for appointment as Chairman or members of the Commission 
is not satisfactory. In the absence of any definite procedure for selection 
of suitable names, the Committee fee], the procCflure for appointment Qf 
members of the Commission cannot be consid.erul as methociica1. III 
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order that appointments to these important positions are made after due 
consideration of the relative merits of persons of eminence in different 
fields, the Committee recommend that Government should devise some 
fprmal procedure of consultation with persons in high authority and of 
eminence such as the Chief Justice of India, the Chairman and ex-Chairman 
of UPSC., Chairman of U.G.C., a few Vice Chancellors of Univer-
sities etc. for the purpose of drawing up a panel before names are submitted 
for consideration by the Minister of Home Affairs and the Prime Minister. 

Reply of Government 

The recommendations have been carefuUy examined by Government. 
Government are fully alive to the need for filling urgently vacancies in the 
membership of the Commission. As soon as vacancies occur, urgent sleps 
are initiated. But some time necessarily elapses before matters are finalised 
as various authorities have to be consulHd. The time-sch(dule suggested 
by the Estimates Committee in paragraph 2·18 of the 47th Rtport would be 
observed as a guideline ar,d every endeavour will be mr..de to &dhere to it 
as far as possible, though, occasionally with the best of effort, it may not 
be possible to complete action at the difi'ennt stages exac1ly in a((Oldance 
with the time-schedule. 

The rcccITill1er.dation ccntained in paragraph 2.37 of the Report that 
Government shou!d devise some fOImui procedure of consultation with 
persons in high authority ar,d of eminence. such as the Chief Justice of 
India. the Chairman <ltd 1he ex-Chairman of UPSC., Chairman of U.G.C., 
a few Vice-Chancellors of Universities etc .. for the purpose of drawing up 
a panel before names are submitf(d for consideration by the Minister of 
Home Affairs and the Prime Minister, has been carefully considend by 
Government. Such a formal procedure, it is felt, would hardly be in ketping 
with the spirit of the provisions of art ide 316 of the Constitution. Moreover, 
very often.eminent persons of the type suggested by the Estimates Comrn.i~­
tee for formal consultation may themselves be those to be considert:d for 
appointment to the Commission. It would, therefore, be neither practice-ble 
nor desirable to lay down any such formal procedure of consultation. 
However, Government h:we noted the suggestion of the Estimates Committee 
in regard to the authorities to be consulted. In practice, the Chairmo-.n of 
the Commission keeps in touch with a wide circle of personages, eminent 
in their respective fields, in so far as this matter is concerned. 

[Ministry of Home Affairs O.M. No. 23JI2J68-Estt.(B) dt. 4-1-1969.] 

Recommendation (Serial No. 11, Pus 2.65) 

The Committee feel that the constitutional. validity of provision on 
the lines of that contained in item 17 of the Schedule to the UPSC (Exemp-
tion from Consultation) Regulations, 1958 is not free from doubt. Further, 
such a provision appears Wldsrirable in so far as it has the effect of abridging 
the right of Parliament to review the exceptions that may be made by the 
President to the express provisions of clause (3) of Article 320 of the Con-
stitution'. The view of the Government that the regulations, together with 
the schedule containing the provision in question, were duly laid before par-
liament is too legalistic. They suggest that Government should reconsider the' 
question of retaining such a provision in the schedule to the regulations. 
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Reply of Goverameat 

The above recommend9.tion has been carefully considered by Gov-
ernment. Government consider, as already pointed out to the Estimates 
Committee, that entry No. 17 in the Schedule to the V.P.S.C. (Exemption 
from Consultation) Regulations, is legally vaild. . 

2. As reg\rds the observations of the Estimates Committee that such 
a provision appears undesirable in so far as it has the effect of abridging 
the right of Parliament to review the exceptions that may be made by the 
President to the express provisions of clause (3) of article 320 of the Con· 
stitution, it is stated that the Annual Reports of the Union Public Service 
Commission, which are placed before both the Houses of Parliament, in 
purSU'lnce of article 323(1) of the Constitution contained an up-to-date 
Appendix listing the posts which h'l.d been excluded from the purview of 
the U.P.S.C., since th-: issu~ of the U.P.S.C. (Exemption from Consultations) 
Regulations, 1958. This list also contains an item which specifies the posts/ 
services to the exclusion of which the Commission had agreed under item 17 
of the Schedule to the VPSC;(Exemption from Consultation) Regulations. 
Since these reports are laid before both Houses of Parliament and are subject 
to discussion, the Parliament has an opportunity to discuss such exceptions. 
Having regard to the position explained above and the fact that frequent 
amendment of the UPSC (Exemption from Consultation) Regulations, 
1958, to provide for temporary expedients is not desirable, it isj considered 
that this provision does not require modification. 

[Ministry of Home Affairs O.M. No. 23/12/68·&lt.(8) dt. 23-9-1968.] 

Recommendation (Serial No. 12, Para No. :2.71) 

The Committee recommend that in cases where appointments are 
required to be made in consultation with H foreign Government or a non-
governmental or international organisation, Government should consult 
the Commission and obtain from them a panel of names out of which ap-

. 1)ointment could be made in consultation with the agency concerned. They 
further recommend th,-\t procedure in this rega.rd may be evolved in con-
sultation with the Commission. 

Reply of Government 

The recommend'ltion was brought to the notice of the Union Public 
Service Commission who h'lVe intini'1ted th'd they are not in a position to 
accept the same. The Commission consider th ,t in respect of any post for 
which they m'1ke selections it would be clearly inadvisable to accept a pro- . 
cedure which compromises any of the basic principles followed by them. 
The m'1in features of the procedure followed in respect of posts falling 
within their purview are: 

(i) the selections are made on a competitive basis; 
(ii) the Commission recommend only as m'lny names as the number of 

vacancies reported and it is not the practice for obvious reasons 
to give a panel of names for each vacancy; and • 

(iii) acceptance on the plrt of Government of the recommend'ltions 
of the Commission save in exceptional cases. 
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The Commission feel that no difficulty shou!d noJmally £.lise in the case 
of recruitment to posts which are required to be filled in consultation with 
foreign Governments or agencies if the selections are nu:.de by the Commis-
sion according to the usual procedure followed by them. 

However, the question of evolving a suitable procedure for regulating 
cases in which appointments have to be made in consultation with foreign 
Governments/agencies is being further pursued with the Union Public 
Service Commission. 

[Min. of Honu Affairs O. M. No. 23/12/68-Estt. (B) dt. 2-8-1969] 

Recommendation (Serial No. 17, Para No. 3.21) 

. The Committee suggest that the Commission should get the staft' 
strength of their Secretariat examined, if necessary' by an agency other 
than that of the Commission or the Ministry of Home Affairs, or experts 
well-versed in work-study methods. 

Reply of Government 

The following reply was sent earlier to the above recommendation 

"The recommednaton of the Estimates Committee has be n . 
amined in consultation with the Union Public Service CommiS-
sion. The Union Public Service Commission have accepted 
the recommeniation that the staft' strength of the , Com-
mission's Secretariat should be examined comprehensively. 
They, however, consider that it is neither necessary nor would 
be feasible for such an examination to be carried out effectively 
by an outside agency and they propose to entrust the work 
to their Work Study Unit, which would, if necessary be suitably 
strengthened for the purpose by inducting some more persons 
specially well-versed in work-study methods. In consultation 
with the Ministry of Finance, the question whether this work 
should not preferably be entrusted to the staff Inspection Unit 
has again been referred to the Union Public Service Commission 
for consideration. A final decision will be taken as soon as the 
Union Public Service Commisson's reply is received." 

[Ministry of Home affairs O.M. No. 23/12/69-Estt. (B) doted 
4-1-1969) 

The Union Public Service Commission have subsequently sent 
their final reply in the matter and they have again expressed themselves 
against work-study by outside agencies. The Main reasons mentioned 
by them in this regard are as follows :-

"A single review (whether by an outside agency or otherwise) is 
not what is required since such conclusions as are reached as 
a result of a single review cannot be expected to hold good for 
any appreciable period in view of the peculiar nature of 
work in the Commission and it is obviously not possible for 
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any outside agency to be always available for the frequent re-
views that are necessitated by the nature of work in the U.P.S.C. 
In this connection the Commission have stated that the real 
purpose of such examination cannot be served by isolated or 
sporadic reviews and that what are really required are regular 
reviews at frequent intervals especially since the Commission 
have no control over the work entrusted. to them from time to 
time nor on the increasing complexity of some of the processes 
of selections and examinations. The Commission are taking 
steps to reinforce their existing work-study unit by taking in it 
persons specially trained in work-study methods, and do no! 
therefore consider it necessary to seek assistance of any outsid, 
agency for reviewing their staff requ~rements." 

In view of the position stated by the U.P.S.C. no further action on' 
the part of Oovernmnet is considered necessary. 

[Min. of Home A.ffairs O.M. No. 23/31/68-Estt. (B) dated 3-6-1969] 

Recommendadon (Serial No. 31, Para No. 4.10) 

The Committee observe that the work of reviewing the schemes and 
syllabi of the various examinations held by the Commission is of a con-
tinuous and complicated nature and calls for constant watch on the develop-
ments and changes taking place in the teaching programmes of schools 
and universities as also in the Socio-economic scene in the country. The 
Committee therefore suggest that a standing. committee may be 
set up by the Commission to review the syllabi of the 
various examinations poridically and, if necessary, suggest amendments 
or revisions of the S1.\me. The Committee may be composed of a member 
of the Commission as Chairman and a representative each from the U.G.C. 
and the Ministry of Home Affairs. A representative of the Ministry 
concerned and a few experts from academic bodies and/or technical in-
stitution may be associated with the standing committee when th.e syllabus 
for a particular examination is under review. 

Reply of Government 

The recommendation has been carefully consjd~red in consultation 
with the Union Public Service Commission. Government agree with the 
observation made by the Committee that the work of reviewing the schemes 
and syllabi of the various examinations held by the Union Public Service 
Commission is of a continuous and complicated nature and calls for a 
constant watch on the developments and changes taking place in 
the teaching programmes of the educational institutions in the country 
as also the socio-economic developments in the country. This aspect has 
been kept in view by the Commission. as will be observed from para-
graphs 4.2 and 4.5 of the Estimates Committee's report which indicate 
broadly the existing procedure for a constant review of the schemes and 
syallabi for various examinations, and the action taken from time to time 
by the Commission in so far as the I.A.S. ctc. examination is concerned. 
It seems, however, that the Estimates Committee· envisage a sOiD!what 
more positive role on the part ofehe Commission in regard to this mltter. 
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While ooosideriog the.suggeitiou for settiDluP a Stadiol Co.:n nitte~ 
~f the type IUgested, the following main points blVe to be kept in view: 

(a) The schemes for the various com?~itive eUl111nstio:u are widely 
different, being related to the rcquirem3nts of the different 
services . 

.(b) As a result, the subjects include:f in the schemes of the different 
examinations form a very wide spectrum, covering arts, human-
ities, sciences and technology. 

(c) It is, therefore, impracticable for any single Committee, of re-
asonalbe size, to deal effectively, with 1:1e large amount of 
schemes "nd subjects covered by the Commission's exami-
nations with varying requirements, particularly in the 
context of the different academic standards prescribed for the 
various examinations. 

(d) While it is obviously desirable for a representative or representati-
ves of Government to be associated with any Committee that:may 
be set up for the purpose, such representatives will have to be 
invited by the Commission from the Ministries and Depart-
ments primarily concerned with the Service-cadre for which a 
particular examination is conducted by the Commission. 

(e) So far as the Scheme for any examination is concerned, it is review-
ed as a matter of course-before an ex.amination is announoed-
by the Commission and the Ministries/Departments concern-
ed. Such review may not necessarily entail consultation with 
outside cxperts; but where it is considered necessary, such con-
sulation is ensured by thc Commission before changes in the 
schemes of examinations are proposed by them. As regards 
the syllabi, however, the matter necessarily requires consultation 
with experts on various subjects; this process continues almost 
throughout thc year, and the Commission take the advice of 
several experts when considcring revision of the syllabus for 
a particular subject for an examination. 

In the contex.t of the main considerations mentioned above the Com-
mission are of the view that it will not be practicable for a Standing Com-
mittee to be entrusted with the task of review and revision of the various 
schemes and syllabi for all the examinations conducted by the Commission. 
The Commission, however, agree that the existing procedure for the purpose 
could profitably be systematised further to provide that a Committee 
presided over by ~he Chairman or a Member of the Commission and 
mcludin"'. among others, suitable experts from the Universities, University 
Grants Commisson etc. and representative (s) of the Ministry/Department 
primarily concerned with the examinaton should review, once in out 
three years, the scheme and syllabus for ~'ach examination or a group of 
examinations conducted by the CommIsSIon. 

[Ministry o/Home Affairs O.M. No. 23/12/68-Estt. (B) dated 30-8-1969) 
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Recommendation (Serial No. 48, Para No.4 lOO} 

From the information furnished to the Committee it is evident that 
the number of cases where on the results of the lAS etc., eXaminations 
appointments were denied on account of unsatisfactory character and 
antecedents is almost negligible. In view of this, the Committee con-
sider that no serious harm would be done if offers of appointment are 
made immediately subject to the character and antecedents of the candidate 
being found satisfactory. Before, however, giving this new experiment 
a trial, the Committee would like Government to examine the matter 
in all its remilications in consultation with the Commission and come to 
a decision as early as possible. 

Reply of Government 

Government have considered the recommendation of the Estimates 
Committee carefully. The purpose of verification of character and ante-
cedents before a candidate is appointed to Government service is to assemble 
sufficient information about the candidate, particularly his background, 
charater, interests and associations, to enable the authorities concerned 
to judge that he is suitable for government employment and that he would 
prove to be loyal, upright and impartial while in public service. Although 
the number of cases where appointments were not offered on grounds 
of unsatisfactory character and antecedents may be very small it is not 
considered desirable to do away with the prior verification of character 
and antecedents for the following reasons : 

• 
(i) Even a single person whose character and antecedents are not 

satisfactory, if admitted to the public service, may cause con-
siderable harm especially if his appointment is one in which h~ 
will have access to classified information; 

(ii) it would be very embarrassing to all concerned if ~ppointments 
once made were to be teminatcd because of the character and 
antecedents of the candidate subsequently turning out to be 
unsatisfactory; 

(iii) even now, the Ministry of Home Affairs are permitting the ad-
ministrative Ministries/Departments to offer appointments to 
candidates pending verification of character and antecedents 
wherc the appointments are to be made urgently and where 
the posts involved are not of a security nature. The appoint-
ments in such cases are made on a temporary basis, so that the 
services of those who are not found suitable, could be terminated 
without assigning any reasons under the Temporary Servic e 
Rules; and 

(iv) whenever Ministries/Departments bring to ·the notice of the 
Home Ministry any inordinate delay in the verification of 
character and antecedents of the candidates on the part of dis-
trict authorities, the matter is taken up with the State Govern-
mentes) concerned to expedite the verification. 

Since the Union Public Service Commission are not concerned with the 
question as to whether the verification II f character and anteced'!nts should 
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be done after the offer of app:>iotment or before, which is entirely for thO' 
G;)V~rn'l1elt to decide taking all relevant factors into consideration, it 
has not be:!nc:msidered necessary to consult the Commission. 

[Min. OJ Home Affairs O.M. No. 23/12/68-&13. (B) dated 23-9-1968J 

Recommendation (Serial No. 51, Para No. 5.25) 

The Committee would emphasise, the need for early disposal of' 
disciplinary cases by the Commission. They recommend that internal pro-
cedures of the Commission should be streamlined to enable them to tender' 
their advice normally in about a month's time. 

Reply of Government 

The recommendation of the Estimates Committee has been carefully' 
considered by the Union Public Service Commission. The Commission are 
of the view that from the date of receipt of complete documents the various' 
stages of work involved in the consideration of disciplinary cases require on 
an average approximately 3 months. However, in a number of comparatively 
simple cases, the Commission can communicate their advice in less time and' 
this is being done already in such simple cases. It has been stated by the 
Commission that having regard to the need for the mOSI careful and thorough 
consideration of such cases and the complexity of the work involved in most 
cases of this type it is not possible without serious deteriment to the nature 
of the consideration bes/owed by them on the disciplinary cases to 
communicate their advice generally in about a month. The Commission 
have stated that they will nevertheless continue to endeavour to ensure 
that I he overall time taken in the handling of s1\ch cases is tbe minimum. 
necessary for a proper consideration. 

[Min. of Home Affairs O. "'t. No. 23/12/68-E818. (B) dt. 23-9-(968J 

Recommendation (Serial No. 58 Para No. 6.29) 

The Committee consider that the Commission should have an adequate 
system of collection of statistics in regard to course in medicine 
and different specialities in the field of engineering conducted by 
the various institutions in the country. In cases where the 
Commission are unable to find suitable candidates by advertising 
the posts, they should address the heads of these institutions 
requesting them to contact the qualified candidates and ask them 
to apply for the posts. 

Reply of Government 

The Union Public Service Commission have carefully considered this 
recommendation. The in'ention of the Estimates Committee, in solfar as the 
suggestion regarding colleCtion of statistics is concerned. seems to be that 
the Commission should be equipped with the requisite data regarding dif-
ferent courses in scientific, medical and technical subjects as taught in the 
various institutions in the country. This information is compiled by the' 
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'Ministry of Edcuation in respect of scientific and technical.ubjects and by 
the Central Bureau of Health Intelligence in respect of medical subjects, and 
up-to-date c~ies of such literature are obtained by the Commission from tim 
to time. ThIS literature mee~s the norma] requirements of the Commis-

-sion. In case it becomes necessary to gather detailed information in re$ard 
to syllabi etc. of any courses it can be obtained direct from the institu :lons 

-concerned whenever necessary. These sources have been found by the 
Commission to be satisfactory. 

~When the normal method of recruitmen~ by advertisement for filling of 
'posts fails or wherever the Commission have reasons to be believe that 
the best candidates available in the field would not be attracted or 
that the response to their advertisement would not be satisfactory, it is 
their practice to lllake personal contacts with experts in the field 
(including where necessary heads of institutions) and request them to 
suggest suitable candidates to fill such posts. This method of "Personal 
Contact" broadly covers the suggestion made by the Estimates Committee. 

[Min. of Home Affairs O.M.No. 23/12/68-Estt.(B) dt. 4-1-1969] 

Recommendation (Serial No. 59, Para No. 6.38 & 6.39) 

The Committee observe that in a country like India where unemploy-
ment is widespread and where Government service still carries considerable 
prestige value, the task of the Commission is attracting candidates to public 
service should not be difficult as it is in other industrially advanced countries. 
Even so, they feel that advertisements in the newspapers and sending circu-
lars to certain institutions are, by themsevles, not sufficient to attract as large 
a number of qualified candidates as may be desired. The prospective ent-
trant to public service must n~o have a clear idea of the nature of civil service 
and the opportunities whicli it can offer. 

The Committee. therefore, recommend that the Commission should 
make vigorous efforts to project a better image of public service in general 
and of the individual services as against employment opportunities availabe 
outside, by designing, producing and widely circulating brochures, pam-
phlets and other literature in English, Hindi and all the regional languages 
with a view to educate the public as also inform the intending candidates of 
the various careers that public service offers. The get-up of the Commis-
sion's publications, particularly of the 'Review of Examination' can harldy 
be described as attractive. 

Reply of Government 

The observations of the Committee have been carefully considered in 
consultation with the Union Public Service Commission. Advertisements 
for posts/scf'fices for which recruitment is made by the Commission are 
widely advertised in over a hundred English and language newspapers in I he 
country. Copies of 'he adverlisements are, in addition, sent by the Commi-
sion tOihc universities and O'her educational institutions. It is a fact that the 
material distribuied to prospective candidates has hitherto been designed 
and produced on strictly austerity standards. It is llOwever, felt that the 
advertisements etc. have been receiving adequate publicity and that the 
response to these advertisements has also been, generally, very satisfactory. 
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The suggestion that the get-up of some of the Commission's pUblications 
'such as the 'Review of Examinations' could be improved, has been noted, 
and suitable action will be taken in this regard. 

Action has already been initiated for bringing out a pamphlet or bro-
chure on the Union Public service Commission giving a broad picture of the 
-employment opportunities available in the various services and posts for 
which recruitment is conducted by the Commission. 

The Estimates Committee's recommendation that such material may 
be published in all the regional languages has also been examined. It is 
considered that the expendiklre involved in publication of tbe material in 
all the languages may not be commensurate witb its actual utility. 

[Min. of Home Affairs O.M.No. 23/12/68-EsI9.(B) dt. 30-S-1969] 

Recommeadatioo (Serial No. 60, Para No. 6.40) 

The Committee also recommend that the Commission sbould, instead 
of leaving the publicity of their advertisements to the Ministry of Infor-
mation and Broadcasting, themselves ensure that widest pUblicity is given 
to the advertisements, not only in the leading English newspapers bu t 
also in local and language newspapers and periodicals having wide 
circulation. 

Reply of Government 

. The recommendation has been carefully considered by the Union Pub-
lic Service Commission. The Commission have indicated that since the work 
relating to pUblication of their weeldy advertisements was taken over by the 
Directorate of Advertising and Visual Publicity of the Ministry of Informa-
tion and Broadcating the list of newspapers in which tbe Commission's 
advertisements are published bas been substantially enlar~ed. Selection of 
newspapers-both English and regional languages in the hst is made by !be 
Directorate after taking into consideration the circulation that each paper 
commands in a particular region, the main objective being to give the widest 
possible publicity and coverage 10 the advertisements throughout India. In 
the opinion of the Union Public Service Commission the present system has 
been functioning smoothly and they favour continuance of the existing 
publicity arrangements. Moreover it would be uneconomical for the Com-
mision to take up this item of work for which a centralised agency, vis., 
the DA VP, already exists. 

The Commission's advertisements appear in 22 English Newspapers 
and 44 Indian language papers. The recommendation of the Estimates 
Committee has, however, been brought to the notice of the Ministry of In-
formation and Broadcasting by the Union Public Service Commission with 
the request that they may consider whether the existing list of newspapers in 
which the Commission's advertisements appear needs to be further supple-
mented. 

[Ministry of Home Affairs O.M.No. 23/12/68-Estt. (8) dt. 4-1-1969] 



CHAPTER IV 

RECOMMENDATIONS IN RESPECT OF WHICH REPLIES OF 
GOVERNMENT HAVE NOT BEEN ACCEPTED BY THE COMMITTEE 

Recommendation (Serial No. 41, Para No. 4.64) 

The Committee recommend that in order to avoid an impression that 
the selections by the Interview Boards are not made independently because 
of the presence of a representative of the Ministry in an advisory 
capacity, the Commission should not in future invite any representative 
of the Ministry/Department concerned to participate in the proceedings 
of the Interview Boards. 

Reply of Government 

The following reply was sent earlier to the above recommendatio n:-

"Aafter consulting the UPSC instructions have been issued in MHA 
O.M. No. 23/54/68-Ests (B) dated 28th September, 1968 (copy at-
tached) removing certain lacunae in the present practice of parti-
cipation of representatives of Ministries/departments in the proc-
eedings of Interview Boards constituted by the UPSC. As advised 
\;Iy the Commission the views of Ministries/Departments had also 
been invited on the above recommendation of the Estimates 
Committee and these views have been communicated to the 
Commission. A final decision would be taken shortly in the 
light of the comments which the Commission might have to 
make in this regard". 

[Mill. of Home Affairs O.M. No. 23/1269-Estt. (B) dated 4-1-1969] 

The Union Public Service Commission have since intimated that in the 
li~ht of the views expressed by Various Ministries/Departments, they (the 
COi~lmis5ion) do not propose for the present to discontinue the existing prac-
ti.:e 0f assaciating Departmental Representatives with Interview Boards set 
up by them. They have at the same time stated that they will review the posi-
tion in the light of their experience over the next year or so, particularly in 
the context of the instructions contained in Ministry of Home Affairs' O.M. 
No. F. 23/54/68-E8t8(B) dated 28th September, 1968. (Reproduced 
below) 

[Min. of Home Affairs O.M.No. 23/12/68-Ests.(B) dt. 31-7-1969] 
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GoVERNMENT OF INDIA 

MiDI.try of Home Affairs O.M. No. F.23j54/68-Estt(B) dated 28-9-1968 
to aU Mlalltrles/Departmeats 

SUB :-Recommendation of the Estimates Committee regarding the 
participation of representatilles of the Ministry! Department In the proceedings 
-of the Interview Boards, constituted by the Union Public Service Commission 
etc. 

The undersigned is directed to say that the Estimates Committee in para 
·4.64 of their 47th Report (Fourth Lok Sabha) while examining the Estimates 
relating to the Ministry of Home Affairs-Union Public Service Commission 
have made the following recommendations: 

"The Committee recommend that, in order to avoid an impression that 
the selections by Interview Boards are not made independently because 
of the presence of a representative of the Ministry in an advisory capa-
city, the Commission should not in future invite any representative of 
the Ministry/Department concerned to participate in the proceedings 
of the Interview Boards." 

The Commission have suggested that the views of the Ministries/De-
l'artments may be invited on the above recommendation before they take 
a decision in the matter. All Ministries/Departments are aceordingly 
requested to communicate their views on the above recommendation to the 
Ministry of Home Affairs, urgently. (by 15-10-1968 at the latest). 

2. The Union Public Service Commission have further suggested that, 
pending a decision being taken by them on the above recommendation. 
'Suitable instructions should also be issued to all concerned in regard to the 
following aspects of the existi.1g practice which have been brought to the 
Illotice of Government by them: . 

(a) According to the existing procedure, all applications received for 
a particular recruitment are referred to the Ministries' representatives 
for their "personal" information and any suggestion they might have 
to make on the suitability of the candidates provisionally selected 
for interview. The letter is marked "confidential". Before 
the interviews are actually held, another letter is addressed to the 
Ministry's representatives forwarding the papers for the interview 
which include the summaries of the qualifications, experience, etc., 
of the candidates called for interview. This communication is 
marked "secret." and the Ministries' representatives are sepecially 
informed that the "proceedings of the Interview Board are TOP 
SECRET". Inspite of these precautions. the. deliberations of the 
Interview Board have, in certain cases, been known to have been 
divulged to candidates and others; 

(b) It has been the practice of some of the Ministries to send more than 
one representative at the interviews; often an oflber from the 
S~retariat of the Ministry is accompanied by a technical officer. This 
in the Commission's opinion. is hardly necessary ; as the Estimates 
Committee have observed, the presence of a non-technical officer 
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at an Interview Board for recruitment to scientific/techinical posts 
is redundant. The Ministries should, therefore, normally decide 
which of the two officers would be more appropriate for a particular 
recruitment; and the Commission consider that, ordinarily, only 
one representative of appropriate rank should be deputed ; and 

(c) It has been noticed in certain cases that the Ministries' representatives 
had no special knowledge of the requirements of the post for which 
~olection was to be made. He had, therefore, no contribution to 
m~ke at the interviews. It is obviously necessary that the officer 
deputed for the purpose should be well acquainted with the re-
quirements of the post for which the recruitment is made. 

3. The observations of the Union Public Service Commission have 
been considered by Government. Government agree that .the suggetions 
of the Commission at (a) to (c) in the preceding paragraph should be imme-
diately implemented. It is accordingly requested that the Ministries/De-
partments should, save in exceptional circumstances. depute only one re-
presentative of the approporiate rank for the interviews conducted by the 
Union Public Service Commission in connection with the requisitions sent 
to them for recruitment. The Ministry/Department may decide whether 
the tepresentative should be an officer from the Secretariat of the Ministry/ 
Department, a technical oflicer or some other duly qualified officer. The 
officer to be deputed for the purpose should be well acquainted with the 
requirements of the post for which recruitment is to be made. 

The need for (i) ensuring that the particulars of the candidates selected 
for interview in connection with recruitment to posts are not divulged and 
(ii) maintaining strict secrecy about the proceedings of the Interview Board 
can hardly be over-emphasised. The Ministries/Departments are. no doubt, 
already aware of this. There have, however, been certain instances of vio-
lation of these requirements; and the Ministries/Departments are requested 
to impress upon their reprsentatives the necessity to maintain the utmost 
secrecy and observe all necessary precautions in this matter. 

Comments of the Committee 

Please see paras 1-4 of the Report (Chapter I) 

Recommeaclation (Serial No. 52. Para No. 6.8) 

The Committee note that the Central Government and the statutory 
bodies public sector undertakings under their control are today the biggest 
employers in the country. Out of the total jobs available in this field, only 
a small percentage of the Central Government employment is .processed by 
the Commission. This is because the Commission are being consulted only 
in regard to appointments in the higher services and posts, principally those 
in the gazetted ranks. For recruitment to statutory bodies/public under-
takings there is no set uniform procedure and each body/undertaking recruits 
its personnel in its own way. With a view to put an end to the unsatisfactory 
state of affairs in this regard, the Committee urfC that adequate machinery 
and procedures should be devised and brought lOto operation before long 
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under the broad supervision of the Commission to reaulate recruitment 
for the increasing number of statutory bodies and the steadily growin& 
public sector of our economy . 

• 
Reply or GoYel'lllDellt 

The recommendation of the Estimates Committee has been carefully 
examined by Government. In this connecion the observations made by the 
Administrative Reforms Commission have also been taken into account.-
The A.R.C. have in their report on public sector undertakings agreed with 
the Study Team appointed by them that the setting up of a Personnel Com-
mission for the public sector unit would not only abridge the autonomy 
of public enterprises but also result in delays in manning of the posts in the 
undertaking. 

In their report referred to above the Administrative Reforms Com-
mission have made certain recommendations regarding the functioning of 
the Bureau of Public Enterprises. These relate to (i) maintainin~ of panels 
of suitable persons with a view to assist the administrative Mtnistries in 
making appointments to the Boards of Public Undertakings and providing 
consultation for such senior posts under the Corporation, (ii) drawing up 
of panels of suitable persons for Board appointments, etc. On the basis of 
these recommendations of the Administrative Reforms Commission the 
panels maintained by the Bureau of Public Enterprises are revised from time 
to time and kept up-to-date. The Bureau's services are also available in 
the matter of assisting deployment of persons from one undertaking to 
another. It has been decided that the fullest possible use should be made of 
the panels maintained by the Bureau and in cases in which a particular 
Ministry deems it necessary to appoint to a top level executive post a person 
who is no already borne on the panel, full justification therefore has to 
be furnished to the Appointments Committee of the Cabinet. 

Having regard to all the considerations and especially the recommenda-
tions of the Administrative Reforms Commission Government are of the 
view tbat there is 110 need at present to revise the existing procedure in re-
gard to recruitment to statutory bodies and public sector undertakings or to· 
devise fresh procedurs or machinery. 

[Min. of Home Affairs O.M. No. 231 12/68-Ests. (B) dr. 31-7-1969] 

COIIUIIeDtsof the Committee 

Please see paras 5-7 of the Report (Chapter n 
• 



CHAPTER V 

RECOMMENDATIONS IN RESPECT OF WHICH FINAL REPLIES 
OF THE GOVERNMENT HAVE NOT BEEN RECEIVED· 

Recommendation (Serial No 20, Par. No 3' 33) 

The Committee note that the Commission do not normally figure in 
Tecruitment to class III and class IV services and posts.. The recruitment 
to the bulk of these services and posts is at present done by the Ministries! 
])epartm~nts independently of each other. Apart from the fact that such a 
procedure tends to compromise the merit system, it would be more econo-
mical and conducive to efficiency if the recruitment needs of different Minis-
tries'Departments for these categories of staff are served by a central agency 
like the Railway Service Commissions which have been established for cen-
tralised recruitment to class III and class IV categories of staffin the Railways. 

"The Committee accordingly suggest that a Service Selection Board should be 
set up on the pattern of the Railway Service Commissionto make selections 
for recruitment to class III services and posts under the Government of India. 
This BO:lrd could ta ke over from the Commission the conduct of exami-
nations for lower categories of services and such of the existing functions 
of the Commission as may be of milwr nature. The appointment of mem-
°bers of such a Board should be mlde in consultation with the Commission . 

. ~ ,_.-
Reply of Government 

A'i reg'lrds rec:lmm!nd ltion Noo 20 (second p:tra of para 3.33) the 
Administrative Reform, C:lmmission are also considering this m'ltter. 
(iovernm~nt are of the view that it w)uld be advisable to await the recom-
m~ndatio'ls of the Administrltive Reform, Commission before taking fur-
ther action in this regard. 

[Min. of Home Aff~irs O.M. No. 23/12/68-E515(B), dated 12-5-19691 -

Further Illformation called for by the Committee 

The Study Group of the Estimates Committee have desired that the 
Ministry should indicate the latest position or the final action taken • • 

(LSS O.M. No. 5/11,lEC['lfJ9 dated 17-7-1969) 

Further Reply of Government 

The Administrative Reforms Commission have made certain recommen-
.aations on this subject in their report and they are being examined. 

[Min. 0/ Home A..fJairs O.M.No. 23-12-68·Est9. (8) dt. 30-8-1969] 
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RecomaaeodaticMa (Serial No 21, Para No 3. 43) 

. The Committee feel that the procedures of work of the Conunission and 
the time taken by them for completing the various stages of work connected 
with recruitment and other matters needs to be examined. However. in 
view of the fact that the Administrative Reforms Commission may soon 
report about it, they consider that the question of re-examining the orga-
nisation and methods of work be decided in the light of the report and 
recommendations of the Administrative Reforms Commission on the 
subject. 

Reply of the Govenuaeat 

The recommendation has been noted. Further action would be taken 
in the light of the recommendations of the Administrative Reforms Com-
mission. 

[Ministry of Home Affairs OM No. 23/12/68-EsIs. (B) dt. 23-9-1968.] 

Further Information called for by the Committee' 

The Study Group of the Estimates Committe~ have desired that the 
Ministry should indicate the latest position or the final action taken. 

(LSS O. M. No. 5/11/ECl/69 dc. 17-7-1969.) 

Fartber Reply of Government 

The Administrative Reforms Commission have made certain recom-
mendations on this subject in their report and they are being examined. 

[Min. of Home Affairs O.M No. 23i1 2/68 !Estt. (B) dr. 30-8-1969.] 

Recommendation (Serial No. 32, Para No. 4.12) 

"THE COMMITIEE are unhappy that the revision of schemes and 
syllabi of the Engineering Services Examination has not yet been finalised 
although the matter has been under correspondence between theCommission 
and the Ministry of Railways since 1964. They trust that energetic steps 
will be taken by the Ministry of Railways in consultation with the Ministries! 
Departments concerned and the Commission and the matter finalised without 
further delay." 

RecolllDleDdadoD (Serial No. 38, Para No. 4.51) 

The Committee consider that the interview marks in the case of the 
examinations for the various Engineering Services appear to be on the high 
side. They suggest that these should be reduced so that greater reliance is 
placed on the result of the written examination for these services. 
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Reply of GoYeJ'IlIIIeDt 

The two recommendations have been examined in the Ministry of Rail-
ways, who are primarily concerned with the Engineering Services Examina-
tion, in consultation with the Union Public Srevice Commission. That 
Ministry have sent their final proposals in the matter to the Union PQblic 
Service Commission for their consideration. The proposals will be finalised 
by the Ministry of Railways as soon as the advice of the Commission is 
received. 

[Ministry of Home Affairs O.M. No. 23/12/68-Estt. dated 4-1-1969] 

Further information caned for by the Committee 

The Study Group of the Estimates Committee have desired that the 
Ministry should indicate the latest position or the ftnalaction taken. 

(LSS O.M. No. S/1l/ECI/69 dated 17-7-1969) 

Furtber reply of GoYernment 

The Ministry of Railways have stated that the advice of the Union 
Public Service Commission on the proposals of the Ministry of Railways is 
stilt awaited. 

[Ministry of Home Affairs O.M.No. 23/12/68-Estt.(B) dt. 30-8.1969] 

NEW Dm..HI, 
January 14, 1970 

Pausa 24, 1891 (S) 

M. THIRUMALA RAO, 
Chairman, 

Estimates. Committee. 



APPENDIX 

(Vide- Introduction) 

Allalysis O/Ihe (Jclion taken by Government 0" the recommendation, 
contained in the 47th Report of Estimates Committee (Fourth Lok SoMa) 
on the Ministry 0/ Home Affairs-Union Public Service Commission. 

I. Total Number of recommendations 

II. 

III. 

IV. 

V. 

Recommendations which have been accepted by the Govern-
ment (vide recommendations at S. Nos. 1, 2, 4, 5, 7- to, 
13-16, 18, 19, 22-30, 33-37, 39, 40, 42-47, 49. SO, 53-57, 
61-63) • 

Nl4mber 
Percentage to total 

Recommendations which the Committee do not desire to 
pursue in view of Governm~nt's reply (vide recommenda-
tions at S. Nos. 3,6, 11, 12, 17,31,48.51,58-60) 

Numberl 
Percentage to total 

Recommendations in respect of which replies of Govern-
ment have not been accepted by the Committee (vide recom-
mendations at S. Nos. 41 and 52) 

Number 
Percentage to total 

Recommendations in. respect of which final replies of Gov-
ernmmt have not been received (vide recommendations at 
S. Nos. 20, 21, 32, and 38) 

Number 
Percentage to total 

43 
GMGIPND-LS 11-3148 (aii) LS 11-2-70-1135. 

63 

46 
73 

11 
18 

4 
6 

2 
3 
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